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L.N.A./C.R/2006-07                     Taluk office 
                       Mangalore 
                       Date-07-02-07 

 

Postscript 

Mangalore Taluk Mangalore thota Village Kulala sudharaka trust 

He has received an instruction issued in Form 21A as mentioned in section 106A of the Karnataka Land 
Revenue Rules, 1968 for the conversion of the land shown below non-residential. Also the conversion 
fee and sub division fee paid by them are as follows. Applicants must comply with the following conditions 
while constructing buildings. 

Conditions 

1. When constructing a building on converted land on both sides of National Highway, State Highway, 
District Highway and other roads, margin specified as per Land Conversion Rules and other relevant 
departmental rules shall be compulsorily left. The rules of the concerned departments regarding the use 
of road margin must be followed compulsorily. 

2 While raising the low-lying areas of the converted land with soil, arrangements should be made in 
accordance with the local natural conditions so as not to disturb the flow of water. Precautionary 
measures should be taken to avoid any untoward situation. 

3.There should be no encroachment on the personal and public right of way and other ordinary rights of 
others while filling and raising soil in low lying areas. 

4 There should not be any situation in which public health is disturbed and public interest is harassed by 
the above land change. 

5 While developing roadside land, prior approval and technical approval must be obtained from the 
concerned departments before constructing drains and walls to separate private land from the road 
margin. 

6 In case of violation of the above directions and in any other way the converted land is used in a manner 
contrary to the public interest, obstructing, harassing, such person shall be subject to the action of Section 
133 of the Code of Criminal Procedure. Do not change the direction of naturally flowing water. 

Village Survey 
number 

Area Name Paid 
conversion 
fee 

S D fees Challan no 
and date 

Mangalore 
thota 

645/2 
646/1 

0.11+0.01+0.12 Kulal 
sudharakara 
trust  

7848 110 57/6907 

        Tehsildar, Mangalore Mangalore 

Copy:    1. To the applicant 
 2. To MR branch - about making appropriate documents in the Pahani Gazette and alienating    

                   the land revenue of the above land. 
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         District: Dakshina Kannada 

                      Taluk: Mangalore 

         Village: No. 92 

         Name: Mangalore Thota 

                        Scale: 1”= 66 feet 

 

 

 

T. S. Number Kissam Area Explanation  

645(Part) 
 

Garden 0.11 Place of asking for land 
conversion  

646( Part) Crop  0.01 

 

The eye view map has been given by the office as per the proposed map 
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Transalation from Kannada to English 

                         Mangalore Urban Development Authority, Mangalore 

                           Urwastores, Ashoknagar Post, Mangalore 575006 

                           Tel 2459555 (Chairman) 2459505 Office Fax 2459545 

                                 E-mail: muda_commissioner@yahoo.in 

Edis/Manapra/Nayosa/Vapa/2617/2023-24                                           14/03/2024 
 
Mai Hindustan Petroleum Corporation (Lim) 
Managlore Thota Village 
Mangalore – To, 
 

Dear, 

              Subject: Regarding Issuance of Zonal Confirmation Letter. 

              Reference: Your appeal dated 11/03/2024 

 

On perusal of the map given by you regarding the above subject, the said land is 
included in the zone shown below in the plan of maha Yojana (Revised-11) 
approved vide Government Order No. NAAE/186/MYAPRA/2009 dated: 
10/09/2009 prepared for Mangalore Local Planning Area and the revenue 
submitted by you in this regard the map also shows the land use. 

 

Name of 
Applicant 
(Shri/Smt)     

Village    S. No    Area      
(Acre- Cents) 

Land Use as 
per 
Master plan 

Mai 
Hindustan 
Petroleum 
Corporation 
(Lim)         

Mangalore     
Thota 

644P 0-59.74 Commercial 
Zone 

 

The above zoning confirmation letter is issued for information subject to the 
following conditions has requested by the applicant  
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Note: Road slide Land use is considered for the entire property as per the 
clause 7.2 of ZR 

1) Zoning confirmation letter issued is not a no objection letter issued for 
land conversion 

2) In case of land conversion proposal, separate opinion should be sort 
from the statutory Authority 

3) No partition/account of land shall be made without the permission of 
the Authority 
 
                                                                        
                                                                                      Yours faithfully 
                                                                          Mangalore Urban Development 
                                                                           Authority Mangalore on behalf   
                                                                             of Town Planning member   
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